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Learned counsel Mr _J.L. Sar?ar“.» for °
the applicant. Mr S, Al C.G.S.C.

for the respondents prays for one months tlme

learned Sr

to file written statement, Tt

List for written statement and further
on 15.11.96.

No show cause on interim relief prayer.

Therefore, interim order will continue till

further orders.
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None for the applicants. Learned
Sr. C.G. S C Mr S. Ali for the respondents.

Aertten statement has not

been submltted " List .for written statement

and further orders on 16.12.96.
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« Ali, Sr.C.G.S.C for the respondents.

C.A. 171/96 :
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Mr

. Mr m.Chanda for the applicant.

This application was submitted by the

. applicant praying for a direction toc the

respondents to implement the provisions

. of the Office Memorandum No.20014/3/83-E.IV

dated 14.12.1983 by posting him to a place
of his choice after completion of tenure
posting in the North Eastern Region. Mr
Chanda submits that the applicant has :
already obtained the relief as the respon-
dents had by an order No.4/C=6/97(2)=2413A
dated 17. 4 97 transferred him from Imphal
tc Patna and that the Joint Assistant Dire-
ctor, SIB, Government of India, Imphal'had
already released‘the applicant with effect
from 31.5.97 vide office order No.98 dated
7.5.97. Copies of these orders have been
furnished by him. Mr Ali confirms the
above position. ’ ‘
In the facts and circumstances this
application has become infructuous and it
is dismissed as infructuous. No order as

. to costs. . _
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‘particulars of the Aggliéant.

Sri Gopal Prasad,

Assistant Central Intelligence Officer,
Gradé-I/W.T. |

Subsidiary Intelligence Bureaw

4, Babu Para

Imphal=795001

Manipur. ‘ cescoe Applicant

Particulars of the Respondents.

The Union of India
Through the Home Secretary,
Government of India,

Ministry of Home Affairs,

 North Block,

New Delhi-110001,

The Director,

Intelligence Bureau,
Ministry of Home Kffairs,
Government of India, North Block,

New Delhi-110001.

The'Assistant Director,
Subsidiary Intelligence Bureau
4, Babupara

Imphal-795001

Manipur | e« . sese-Respondents

Ghadad
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3. Particulars for which'this Aggiication is made,

This application is made against the order of
transfer and posting of the appl}cant issued under
Office Order No. 4/C6/96(2)-2023-2100 dated 25.3,96
whereby the appliéant is transferred and posted from
the Office of the Assistant Director, Subsidiary Intelli-
gence Bureau (in short SIB) Imphal to the office of the
Intelligencg Bureau. Headquarter, New.Delhi and also for
a prayer for transfer and posting at choice station on
completion of 13 years service in North Easterp Region
for Patna in terms of his option submitted in the month
of December 1995, Alternatively to retain him in the
present place of posting at Imphal till consideration of
his choice station of posting i.e. 8t Patna and for
setting aside of the impugned transfer and posting order
dated 25.3.96 in respect of the applicant and also against
the impugned:Memorandum issued under letter No. 4/PF(39)/
92-781 dated 5.8, 96. |

4, Limitation

. The applicant declares that the application is
made within the limitation prescribed in Section 21 of
the Bdministrative Tribunals Act, 1985,

5. Jurisdiction

The applicant further declares that the subject
matter of the case is within the jurisdiction of the Hon'ble

Tribunal,.

Jassd



6o ‘Facts of thé case

6.1 That the applicant is a citizen of India as
such he is entitled to all the rights and privileges

guaranteed under the Constitution of India.

642 .That the applicant was initially appointed as

Assistant Central Intelligence Officer, Grade II
(Wireless Telephone) and posted at Dibang Valley at
NEFA in Arunachal Pradesh on completion of his training
in Madhya Pradesh in the year 1970, The following
particulars of the detailed transfer and posting of

the applicant are furnished hereunder during his 27
years of service under the Government of India, Ministry

of Home Affairs.

S1.No. Place of Posting ‘ . Year/Duration -
1 Dibang Valley, NEFA | 1970-71

2  Dibrugarh ' o 1971-72

3 Lohit Valley (Chaglagaon) 1972-74

4 Lucknow | ' ) | 1974-76 (Aug. )
S. Lapthal (U.P, Border) 1976=77

6. Joshimath (U.P,Borddr) ' 1977-78

7. = Patna ' ‘ '1978=79

8. Dhanbad : 1979-81

9. ' Adzawl | , 1981-82

10, New Delhi : ' 1982-83

11, - shillong | 1983-92

12, = Imphal ) . _ 1992-till date.l
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The above transfer and posting orders were issued
from time to time and the present applicant being a
disciplined officer of the Government of India had
carried out the same. It would be further evident
from the above transfer and posting that the applicant
AxxghxExm most of the period in his service career has

spent in the hard station.

6.3 That fhe applicant present serving in the cédre
of Assistant Central Intelligence Officer Grade I (Wire-
less Telephone) in the Office of the Assistant Director,
Subsidiary Intelligence Bureay, 4 Babu para, Imphal
since 1992.~The wife of the applicant Smt. Madhuri

Gupta is also a Government employee serving as Teacher

in the Navodaya Vidyalaya 12 kilometres away from Imphal.

The applicant has got two sons namely, S/Shri Abhishek
Gupta and Abhinav#® Gupta. The eldest son Sri Abhishek
Gupta i3 now staying alone at Patna for the purpose of
his education and no one is there at Patna to look after
him and the 2nd son Sri Abhinava Gupta is staying at
Bhupal in Bacheler of Engineering Course., The applicant

had already spent more than 13 years of service in the

North Eastern Region at a stretch, out of 13 years he

had spent 9 years at Shillong and thereafter he was
transferred and posted at Imphal under the office of the
Asgistant DPirector, Subsidiary Intelligence Bureau in
the year 1992 ahd thereafter continuously working there

under the Assistant Pirector till date.

ftvased



6.4 That in the month of December 1995, Intelligence
Bureau, Headquarter, New Delhi called for option for

the purpese of transfer and posting of the officers
serving in different regions under the Government,

SIB, Ministry of Hgme Affairs, The applicant accordingly
submitted his option for choice station posting at Patna.
The same Qé;‘auly forwarded by the Assistant Director,
SIB, IMPHAL, to the Intelligence Bureau, Headquarter,
New Delhi., Be it stated that the applicant being an
intelligence officer of the department of Intelligence
Bureau sadddéd with All India Transfer Liability.

6.5 That Government 6f Indié, Ministry of Finance under |
Memorandum NoQ 20014//3/83=E.1IV dated 14.12.1983 issued
certain improvement/facilities for the officers serving
North Eastern Region having}All India Transfer Liability
whereby the officers who haﬁe completed 10 years of
service are entitled to choice station of posting on.
completion of 2 years of tenure in‘the North Eastern
Region and the officers who hx=m who have completed less
thah £0 years of service are also entitled for choice
station posting on completion of 3 years of tenure posting
in the North Eastern Region. The relevant portion of

the Office Memorandum No. 20014/3/83.E.IV dated 14.12,.83

is quoted below :

" (1) Tenure of posting/deputation

There will be a fixed tenure of posting of
3 years at a time for officers with service

of 10 years or less and of 2 years at a time

Spaaed



for officers with more than 10 years of
service. Periods of leave, training, etc. in

- excess of 15 days per year will be excluded in
counting the tenure period of 2/3 years,Officers,
on completion of the fixed tenure of service
mentioned above, may be considered for posting
to‘a station of their choice as far as possible,
The period of deputation of the Central Govern-

- ment employees to the States/Union Territories

of the North Eastern Region will generally be
fof 3 years which can be extended in exceptional
cases in exigencies of public service as well as
~when the employees concerned is psepared to stay
longer., The admissible deputation allowance wil
also continue to be paid during the period of

deputation so extended."”

From the above Office Memorandum it is quite clear that

the applicant who is serving North Eastern Region since
1983 and is saddled with All India Transfer Liability

is entitled to be posted at his choice station. Accordingly
the applicant in terms of the above Office Memorandum

are entitled to get priority for postingZ at Patna as

in terms of the option.invited by the Intelligence Bureau
Headquarter, New Delhi and thereby hé has acquaired a
valuable right by serving 13 yeérs at a stretch since

1983 1n the North Eastern Region. ,,gL *ﬁu.Wﬂur9¥r ¢
et pw-estaet &b o it %3 5 Vk /
ol D c&\fw&ct\ 7 a\z\wua\;x\’ e—4-

6.6. Most surprisingly the applicant has received the

transfer and posting Order issued by the Intelligence

Shasod



Bureau, Headquarter, Ministry of Home Affairs, New

Delhi vide Officer No. No. 4/6/96 (2)-2023-2100 dated
25.3,96 whereby the applicant is sought to be transferred
and posted from the office of the Assistant Director,
Imphal to the office of the IB Headquarter, New Delhi, His
name is figured in the transferand posting Order dated
25.3.96 at serial No. 14. But supprisingly in the said )
transfer and posting order dated 25.3.96 two other officers
namely S/sShri C.P.SingL,P.N. Mistry who were also serving
in the North Eastern Region have been transferred to
Patna, SIB, from SIB, Kohima and Guwahati respectively,

In this connection it may be stated that these two officers
who weee serving in the same rank as Assistant Central
Intelligence Officer, Grade I (W/T) who were junior to

the present applicant and kere serying in the North Eastern
Region about 6 years and 8 years respectively whereas

the presént applicant hés been serving for last 13 years

in the North Eastern Region but the option submitted by

the present appiicant is not considered by the Headquarter,
Intelligence Bureau, New Delhi whereas Shri C.P.Singh and
Shri P.N, Mistry who were hailed from Bihar, their option
for their home state were-submitted and the same has been
considered by the Intelligence Bureau, Headguarter and
thereby the authorites have acted mala fide and also
violated the transfer and posting guidelines issued by
the_Government of India, Ministry of Finance, New Delhi.

Be it stated that all transfers and péstings of the officers

serving in the cadre of Assistant Central Intelligence

yhoded



Officer Grade I (WT) are being considered by the then
Director, Shri D.C. Pathak. Intelligence Bureaug,

Headquarter, New Delhi.

B3P XXXXXXBPHIEEXYyoUur

" A copy of the Transfer Order dated 25.3.96

hereto '

is annexed/and the same is marked as Annexure=2.
6.7 That your applicant immediately on receipt
of the transfer order dated 25.3,96 submitted a
representation to the Ditectork Intelligence Bureau,
New Delhi wherein the applicant had sought an interview
with the then Director, Sri D.C. Pathak for cancellation}

of his transfer and posting order issued on 25.3.96.

" The office of the Assistant Director, SIB, Imphal

intimated the applicant vide Office Office Memorandum
No. 3/Es'r/T1$/96_ (3)-650 dated 4.7.96 whereby it is
intimaﬁed to t he applicant that the IB Headquarter,

New Delhi permitted the applicant for appearing before
the Director, Intelligence Bureau in BEEsMb3XxxXa
Darbar at New Delhi on 11.7.96 (Thursday), accordingly
the applicant appeared before the then Director D.C. |

Pathak on the stipulated date and time i.e. on 11.7.96

" where the applicant requested the Hon'ble Director the

then Sri Pathak for cancellation of the transfer and
posting ordér dated 25.3.96 on the ground that he has
got certain personal difficulties as the eldest son

Shri Abhishek Gupta is now studying at Patna.For the
purppse of his education there is none to look after
him ahd also on the ground he is entitled for choice
stétion posting in terms of the Office Memorandum

dat. 14.12,83 issued by the Ministry of Finance, Govt.



of India.and on the ground that he has completed more
that 13 years of service in the North Eastern Region
and it is also submitted by the applicant before the
Director that if it is not possible to reconsider his
transfer and posting at Patna in that event he may be
allowed to retain in the presemt place of posting ime;
Imphal till reconsidération of his posting at Patna
as his wife is also a Government employee serving in
Navodaya Vidyalaya near Imphal. It is also brought to
the notice of the Director, Sri D.C.Pathak that the
applicantvis required to construct a houe at Patna
since 8 years of of service only is left with the
applicant. It is also brought to the notice of the then
Director that juniors of the applicant namely Shri C.P.
éingh and Shri P.N.Mistry who are junior_to the applicant
serving North Eastern Region only for a period of 6 years
and 8 years respectively but their cases has been
considered Directorate in terms of their options for
choice station posting whereas the applicant being a
longest stayee in the North Eastern Region his case
is not considered for choice station posting i.e. Patna.
The applicant also pointed that how Shri C.P.Singh who
is junior of the qpplicant was posted at Patna 3-~4
occasions during this service career,

 The apblicant very humbly submitted before the
Director for reconsideration of his transfer and posting

for Patna and it is also requested that in the event if

ytased
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the case of the applicant cannot be.considered for Patna

at this stage he may be retained to his present place of
Posting at Implal on the extreme compassionate ground
XXGXXwaszuQXHXS because his wife is serving near Imphal

in Navadoya Vidyalaya and she is also a Government employee.,
But the then Director Shri D.C.Paéhak did not agree to
reconsider his transfer and posting at Patna and also not
agreed to allow him td tetain in the present Place of
posting i.e. Imphal and in clear violation of rules and
regulation the then-Direétor, Bri D.“, pathak intimated
formally by the Office Memorandum issued under letter

No. 4/PF(39)/92-781 dated 5.8.96 through Assistant Director
Imphal to the applicant with reference +to his audience
that Director, Intelligence,Bureau, New Delhi on 11.7.96
at I.B. Headquarter; New Delhi did not accept the plea

and observed that the applicant should join at I.B. Head-
quarter, New Delhi as there Was no case for any change,

The rejection of his audience the Director of Intelligence .

Bureau is in total disregard of the Government Policy for

transfer and posting of the officers saddled with All Tpdia
Transfer liability serving in North Eastern Region., Moreover
the applicant being a longest stayees in the North Eastern
Region ought to have given preference for choice'station
posting in terms of the Cffice Memorandum dated 14.12.83
issued by the Ministry of Finance. It is'reliably learnt
that Shri c.p, Singh and sri p.N, Mistry who have served
only 6-8 yers in the North Eastern Region were favoured by

the then Dlrector Sri D.C. Pathak, Therefore the transfer

- and posting order of the arplicant issued under impugned

Yhradad
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order dated 25.3,96 is arbitrary, xkersin whimsical and
contrary to the policy guideline issued by the Government
of India from time to time and the same is issued that

a clear intention to favour Shri c.p,S ingh and Sri p.N.
Mistry therefore the Bx impugned order of.transfer and
Posting issued under letter dated 25.3,96 in respect of

the applicant iz liable to be set aside ang quashed.

6.8 That your applicant further begs to state that
although thet he had received the Office Memorandum
dated 5.8,96 on ‘that day itself till date he has not been
released from duty and the applicant is stil1l serving
under the office of the Assistant Director, SIB, Imphal
but apprehending that the Assistant Director may redieve
him at any molent in terms of the impugned transfer and
posting order dated 25.3.96, Therefore interference of
the Hon'ble Tribunal is very much required for staying
the operation of impugned transfer and posting order
dated 25,3,96 in resbeot of the present appiicant till
final disposal of the Original Application,

6.9 - That your applicant further begs to state that

one Shri P.C, Sahay, Assistent Central Intelligence Officer
'Grade I(WT) who is serving at Gangtok also accommodated

at Patna, SIB, unu on his request although he was transferred
aﬁduéoered to IB, Headquarter, New Delhi vide Transfer and
Posting order 25.3, 96 whose name is figured at serial No. 4,
Therefore the action of the then Director as regard the
transfer and posting seems to be very arbitrary, illegal and

unfair and a1l transfers and postings of the officers mentioned

Jizsed
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above has been considered and accommodated as per
choice of Sri D.C.Pathak the then Director without
following the policy guidelines laiddown by the Govt,
of India in the matter of transfer and posting in respect
of the officer saddled with All India Transfer Liability
and the then Director acted malafide in the transfer and
posting of thé”;resent applicant and also did not agree
355—E€Egﬂéidef'EYéﬁ when the applicant pointed out the
guidelines of the transfer policy of the Govt., of India
as well as also intimated the then Director that he is
serving for last 13 years in the North Eastern Region
and being a longest stayee offieer in the North Eéstern
Region entitled to be posted at choice station at Patna
in terms of the Office Memorandum dated 14.12.83 and also
pointed out that other two junior officers namely S/Shri
C.P.Singh and P.N.Mistry who are considered for their
choice station at Patna had served the North Eastern
Region only for a period of 6-8 years respectively.
But even then the then Director did not agree to reconsider
the case of the present applicant. Be it stated that it
is also pointed out before the Direétor that the wife of
the present applicant is a Government serving near I,phal
in the Navodaya Vidyalaya and if the transfer and posting
be considered
of the applicant cannot kexm#ayed at this stage for Patna
he may be allowed to retain in the present place of post-

ing i.e. Imphal but the same also rejected by the then

Director, Sri D.C.Pathak, IB, Headquarter, New Delhi,

Heased
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Therefore the impugned order of transfer issued under
letter dated 25.3.96 and the impugned Memorandum
dated 5.8.,96 are liable to be set aside and quashed

under the facts and circumstances stated above,

&}”619 | That your applicant begs to state that one

“ Sri Ran31t Slngh, Assistant Central zntelliééﬂée Officer
Grade 1 (WT) is present serving at Patna in the office
of the Joint Director and he has completed 3 years plain
tenure posting including Delhi and Patna and now liable
to be transferred and posted to hard statioﬁ as per
practice exists in the department of Intelligence Bureau,
But the said Shri Ranjit Singh able to manage the
authorities to retain in his home town posting at Patna, <.
In this connection it may further be stated that there
are altogether 8 officers serving in the cadre of Assistant
Central Intelligence Officer Grade I (W) under the Joint
Director, Sls, Patna, a1l of them hail from the state of
Bihat but thé applicant who is serving in the hard station
in the NER even then his case is not considered in terms of
Government pelicy of transfer and posting. Therefcré the
impugned order of transfer and posting dated 26.3.96 is

liable to be set aside and quashed,

6.10. That your applicant begs to state that the
-higher authorities being model employer liable to adopt
fair policy in the matter of transfer and posting of the
subordinate officers., But in the instant case it appears
that the authorities have extended undue favour to S/shri

C.P.Singh, P.N.Mistry, Ranjit Singh,P.C.Sahay in depriving

Ffradad
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the due and legitimate claim of choice station posting

of the applicant.

6.11.

approaching the Hon'ble Tribunal for protection of his

That the applicant finding no other alternative

rights and interests by biling this Original Application.

6.12,

That this application is made bona fide and for

the cause of justice.

7.

prays for

’

1.

2.

3.

ggligfs sought for :

Under the facts and circumstances the applicant

the following reliefs :

That the impugned order of trapsfer and posting
issued under letter No.4/C6/96 (2)=2023-2100

dated 25.3.96 (Aannexure-2 ) whereby the applicant
is transferred and.posted from Subsidiary Intelli=-
gence Bureau, Imphal to Subxifix Intelligence
Bureau, Headquarter, New Delhi be xxayed set

aside and quashed in respect of the applicant,

That the impugned Memorandum issued under letter

_ No.4/PF(39)/92-7é1 dated 5.8;96 (Annexuré-jf)

be set aside and qguashed,

That the respondents be directed to transfer
the applicant at his choice station at Patna
in thé light of his optioﬁ and also in terms of
Office Memorandum dated 14.12.93 issued by the
Covernment of I,dia, Ministry of Finance, New

Delhi, or

Afiadag
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1,

2.

3.

-1Gem

that the respondents be directed to retain the
applicant in the bPresent place of posting at
Imphal under thé Assistant Director, Subsidiary
Intelligence Bureau, Imphal in the same dapacity
till his posting on transfer to Patna in terms

of his option and also in terms transfer and
posting gﬁidelines issued under Office Memorandum

dated 14,12,1983 by the Ministry of Finance,

To pass any other order or orders ad deemed fit
and proper under the facts and circumstances

stated in this application,

above reliefs are prayed én the following amongst
“GROUNDS -

For thatvthe applicant has servegd more than 13
years of ser&ice,with effect from 1983 in the

North Eastern Region.,

For that the applicant gequired a legal and valu-
able right in terms of the Officer Memorandum
No. 20014/3/23-E,TIV dated 14.12,1983 for choice

station posting,

For that Juniors of the applicant 8/shri C,P.Singh
P.N.Mistry who have served only 6«8 years respect-
ively in the North Eastern Region have been consi-
dered for choice station posting at Patna in terms

of their opticps.



4.

5.

6.

7.

8.

9

10.

-7

For that Shri P,C. Sahai who is also transferred
and posted from SIB, Gangtok te'Infelligence
Bureau,,Heédquarter. New Delhi by the same
impugned transfer order dated 25.3.96 also
reconsidered fbr ﬁis choice station of posting

ioe‘o at Patna.

For that Sri R. Singh posted present at Patna
hés already completed 3 years of posting at
plain areas including his posting at Delhi-
but able to manage the authorities to continue

at his home town i.e. at Patna.

For that the wife of the applicant Smt. Madhuri

Gupta is a Government employee and serving as

Teacher in Navodaya Vidyalaya near Imphal.

For that no one is at Patna to look after the
eldest son of the applicant who is studying at

Patna for continuing his education.

For that the applicant with regard to construct
the house at Patna as the applicant has left

only & years of service at his credit.

For that all transfers and pestings of the
officers namely S/Shri C.P.Singh, P.N.Mistry,

R. Singh, P.C.Saha% are considered for choice
station posting with undue favour,

For that the transfer and posting order is issued
in total viclation of the iransfer and posting
guidelines issued under Officer Memorandam issued

by the Ministry of Finance dated 14.12,1983,

Yhnsad
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11. For that the authorities acted in mala fide
in the matter of transfer and posting of the
applicant issued under officer order dated

25.3.,1996,

12, Por that the Memorandum dated 5.8.96 issued
by the then Director Shri D.é. Pathak without
application of mind and without taking into
consideration the guidelines of transfer and
poéting issued by the Ministry of Finance;
dated 14.12,1923,

- 13." For that the applicant is a longest stayeeg
officer serving in the North Eastern Region
is entitled to be posted at his choice station

of posting.

8. Interim relief'prgyea for :

During the pendenc%,of this application the applicant
prayef for the following interim reliefs :

1. That the impugned order issued under letter
N0.4/C6/96 (2) ~2023~2100 dated 25.3,96 (Annexure=~_2,)
be stéyed in respect of the applicant and further
be pleased to direct the respondents not to
relieve the applicant till final ‘disposal of
the original application, |

The above reliefs are prayed on the grounds explained

in paragraph 7 of this application.

Shased
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9. That the applicant# declares that there is no
remedy under any rule and the Hon'brg;Tribunal is the

only remedy.

10, That the applicant states that there is no any
other forum save and except filing this application

before this Hon'ble Tribunal,

10. Détails Sf Ihaian Postal Order;;
NO. Of'IoPQOQ H DM/ 3 (/é 7 ;L/

*»

21|89

GePoOe P Guwahati

Date of Issue

Iddued from

G.P.,0., Guwahati

Payable at

11, Details of-Indei

An Index containing the details of documents is

enclosed.

12, List of enclosures :

As éer Index.
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9.

hor @aéu S heh

I, Sri Gopal Prasad, son of <

iﬁii ~aged about 50 years wofking as Asstt. Central
Intelligence Officer, Gr. I/WT in the office of the
Assf. Director, SIB, Imphal, applicant in this
application do hereby solemnly affirm and deciare
after going through the application that the statements
made in¥ this application are true to my knowledge
and belief and I have not suppressed any material

factse.

I, sign this verification on this the 21st day

of August; 1996 at Guwahati,

yhadad

Signature
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-215- | Annexure=1
AN EXTRACT OF THE O.M. DATED 14.12.,1983 ISSUED BY THE

MINISTRY OF FINANCE, NEW DELHI.

OFFICE MEMORANDUM

Subject : Allowances and facilities for civilian employecs
of the Central Government serving in the States
and Union Territories of North Eastern Region-impro-
vements thereof,

The need for attracting and retaining the services

of competent officers for service invthe North-Eastern

Region comprising the States of Assam, Meghalaya, Manipur

Négaland, Tripura and the Union Territories of Arunachal

Pradesh and Mizoram has been engaging the attention of the

Government for sometime. The Government had appointed a

Committee under the Chairmanship of Secretary, Department of

Pdrsonnel & Administrative Reforms, to review the existing

allowances and facilities admissible to the various catego-

ries of civilian Central Government employees serving this

Region and to suggest suitable improvements, the recommenda~

tions of the Committee have been carefully considered by the

Government and the president is now pleased to decided as

follows :

i, Tenure of posting/deputation :

There will be a fixed tenure of pbsting of 3 years at a
time for offeres with service of 10 years or less and of

2 years at a time for officers with more than 10 years

of 1B days per year will be excluded in counting the

N {ﬁy of service., Periods of leave, training, etc. in excess

tenure period of 2/3 years, Officers, on completion of

the fixed tenure of service mentioned above, may be
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Annexure-2 (Contd,)

considered for posting to a station of their choice

as far as possible, The period of deputation of the
Central Government employees to the State/Union
Territories of the North Eastern Region will generally
be for 3 years which can be extended in exceptional
cases in exigencies of publice service as well as

when the employees concerned is prepared to stay
longer, The.admissible_deputation allowance will also
continue to be paid durin§ the period of depﬁtation

s0 extended,
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QRETR

following

Restrictad

[T

S1.No. Name & PIS No. Nn.0.3.
S/Shri
1. u.5. pillai 23.09.45
102440
2. D.L. Bokil 17.12.49
117249
3. X.C.S.Mair 03.07.50
116894
4, PpP.C.Sahay 20.01.46
102438
5. P.N.Mishra 07.07.49
101645
\/6{/ C.P. Singh 02.02.49

8.

9.

/e~
AL

11.

12,

13.

15.

16.

112720

Onkar Singh
102148

112697

P.N.Mistry
111828

Ly

S.X.Chattopadhya

Kewal Ram.
118794

A.K.Bhandari .

101845

S.M.Sharma
111803

-Gopal Prasad
102436

Féerminder Singh

111797

A.p.Bhalla
110746

3.R. Mehi
116113

N
O\
>

—
(@}
FaN
()}

01.01.4

20.03.48
16.01.46
01.08.51
30.09.46
26.01.46

20.06.48

From

ﬂhaﬂXMkhf,~i€2—
X

ACIOs—-I(¥WT) 2re ordered

S b om e m A e s e S Tt 4 4b  wnctn s @t =

SIB Guweanatil

SIn Siliguri

SIB Guwzahati

SI3 Xohime
SIB Xohima

53I3 ®alimrong
SI2 Guwahati
SIn Chandig;rh
SIB Chandigarh
SIB Chandigarh

SIZ Imphal

SIS
Chandigzrh

.SIB

Chandigarh

3
rivaadrum

= N

51 Bomoay

SIB
Trivandrum
IB Hirs.
SIB

Bhubneswar

SIH Patna

SI% Siliguri

4

. Hhrrs.

SIB Patne

SIRe
Alzwal

SIB
Kohima
I.3.Hrrsl

I.3.Hyrs.

I, Hars.

“ -
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18.

19,

20,

21.

22,

]

24 .

26.

27.

30.

31.

32.

33.

S51.Mo.

e

c*,?ﬁ"

e T T OO

S/shri

AL et s

S.K.Neog i
111829

I.s3
111

Johaf
1125¢

N

oK NMayyar .
117598

’

ﬁ.V.S.Murthy
115930

H.P . Hande
102405

T .. Anand
111413

B.M.3 ingh
112409

D.K.Samajdar
112968

R.M.8inha
118275

M.C, Dhara
117836

.3 .Bhattacharya
112851

P.M.5undaram
117252

S.Chandrasekharan

PLN.Sahu
110646

U

V.Balachandran
117112

D.P.Malhan
RO R RS

Parsuram
117252

Jee

R.R.Chaudhary
101332

R.5.0Ghrndari
111248,

Name & PIL5 1lo.

LA TaLin SIS, ks s Ak e s

D.0.3.

01,02.48
20.05.43
18.04.47
01.07.45
05.11.48
27,07.50

02.11.15

16.07.4
01.07.47
08.11.46

05.01.49

A SR s P A ew €4 % tr ot it S A

F'rom

R L I oy,

SIE'Dithgarh
| SIﬁmeinag%r
I.3.Hyrs.

SIQ Trivandrum
I.B.ngs.-

SIQ Madras
IiH'erS‘
IAB.HvrS.

513 ﬁatna

SiB

Bhubneswar
SIG Qalcutta
SIB

Vijayawada

S5IB
Bangalore

I.3.Hqrs.

T e e

27.01.50

30.04.50
0£.11.45

03.04.,45

SI3
Trivandrum

I.B.Hyrs.

511

Janshedpur

I.3.Hrs.

-y st s e abe 1 m

>,
To )

SIN
Calcutta

SIB
Chandignrh

S173 Kohima

518 »
Hyderahad

SIB
Chand igarh

SIB
Port Blair

518

3hillong

5IR
A i.zwa 1

S Kohima

5ID
Kalimpong

SIE

Agartala

518
Bangalore

'SI3 Imphel

518
Guwaha t i

SIB
Shillong

513
FAXa Tal nl MPa T B!

SIH

Agartala .

I.".Hyrs.

5IB
Dibrugarh
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‘ ‘P~Sleo. Name & PIS o, Do, From To -

5/5hri
[ B S e e e e e
37. R.¥. nand 28.04.48 I.3.5Hrrs., 5ID
101349

Shillong

38. R.C.arora 01.05.49 I.3.Hyrs. SIB
161329 Amritsar

39. R.:Z.Tikoo 27.08.41  SIp ' 510 JeK
111253 Bomba y o Srinagoer

40, S.p.Joshi 29.01.49  ITRF ‘ I.3.Hrs.
113304 Leh

41. M.Narayanaen . 15.02.48 SID ' SIB
- 113766 - Port Blair Madras
42, O.P.Chopra - 15.06.41 SIB I.3.Hyrs.
111258 - Chandignarh

43.  Amar Kumsr 03.06.51 ITBF . SID
1156978 - - . Len , Bareilly

ST 4 vt on e e e o,

2. The Officers shoul?d be raliecved on transfer latest by
31.05.1.95,
3. While effecting the trensfers, every affort has bezn mz e

Lo accommodate the requests/options eXercised by the officers,,
as far as possiblae. No representation would, theraforas, e
entertained against the transfers, except on eXtreme compass-
Jlonate grounds. - The SIEX/Controlling Officers are, therafore,
Fequestad not to forwsard routine I'epresentations of the officers
e¢yainst the transfers and instead should relieve the officers.
However, Iepresentaticons on axtrame comressionste grounds may
be forward=d within on2 month from the date of issur of the
orders, Re present i E16nE Faoe ived after the Aue dote would

not be enterte ined and e filed Straightway., While forwsriing
the reprosentations, the SIEX/Controlling Officars should keep
in mind the Iastryctions laid down in I.B.4+4rs circular No.11/
30(C)/90(1) Jdt.06.09.90. Representations in Violation of th=se
instructions are also lizble to be rejectea”

sd/-
(S.Jayaraman)
Devuty Dir=ctor

IS S

No.4/C6//96(2)- 30%3-1) 00
Intellisence Bureasu,
(Ministry of Home Affairs),
Goveramant of India ;

s e

. A " : New Delhi, t?%
X (T : a4
. W @ﬁl . ‘ Y
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Director : J&X Srinagsx, Chsnoigarh

£, Tech-0ps, IV Hgrs., dew Dalhi

ST Chandigarn, Trivandrum, Bombay, Patnn,
Calcutta, Kohima, Hyderabed, Mrdrrs, Zhillong,

Lsanga lore, Guwanati, Lucknow, Jairur '

E, Tech-lC, I3 Hyrs., New Delhi ,

SIDx Chandigarh, Bombay., Patna, Calcutta, Kohima,
Hyderﬂbad;‘MaﬂraS,Shillong, Bangnlore, Guwahati,
Lucknow, Jaipur, Tezpur, J&K, Amritser, Shimla

STOx Siligurid, Gengtok, Amritsar, Adzawl, Ko limpong,
Imphinl, Dibrwjari,, J&X Srinngar, J&K Jammu,vi dacewa s

‘Bhubneswar, Bareilly, ITBIF Leh, Port Blair, agartala

iadmn., G, C~II, CC, Stores, Tach-Storas, Computer,

"l‘ecl’i—Comm.y.Techch,Iptey S5TS-V, TP, HF, 2
C-I1, CC, Stores, Cash-II/35 Sectinn (2 copies),
ACR, WT at I Hrrs ., Naw Delhi

SO0's folder

IR

Shri p.K¥.Mishra, Asstt./C-6 Branch

CI1o

Jamshedpur

( ¥.L.XATARIA )
‘Assistant Dircctor

S | T EEEE B - E o T
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Annexure«3

- No. 3/Est/TP/96 (3)=650
Subsidiary Intelligence Bureau
OM-Inistry Of Home Affairs)
Government of India *
Manipur

Imphal,dated :

MEMORANDUM

Please refer to IB Hgrs., New Delhi TPM issued from
file Noe. 7/96(4)=I1=2145 dated 25.,6,96 regarding your
request for appearing before DIB in Darbar,

2, In this conneetion you are permitted to report to
IB HQrs., New Delhi NGO-I by 1430 hours on 11.7.96 (Th~-

ursday)e

for Assistant Director

ToO :
Shri Gopal Prasad, ACIO=I/WT
Sele.Be Impha 1. \
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ANNEXURE® 4

NOs 4/PF(39)/92-73
SUBSIDIARY INTELLIGENCE BURRKAU
(Ministry of Home Affairs)
Government of India
Imphal, Manipur,

Dated at Imphal the 5 Aug 1996

Memorandum

With reference to his addience with DIB on 11.7.96
at IB qus.; Shri Gopal Prasad is informed that the DIB
did not accept his plea and observed that he should join

IB Hgrs. as there was no case for any change,

Sd/- Illegible
for Assistant Director

To

Shri Gopal Prasad, ACIO-I/WT
S.I.B., Imphal

@
W@)ﬁ



